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the periocd when they worked as Short Duty/RTP RMS Sorting
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0.A.No,302/95. Date: (0 -3-1995,

JUDGMENT

Y as pér Hon'ble Sri R.Rangarajan, Member(Administrative) I

Heard Sri B.S.A.Satyanarayana, learned Counsel
for the applicants and Sri N.R.Dévaraj, learned Standing

counsel for the respondants.

2. , In this application dt. 28.2,1995 filed under sec,19
of the A,T.Act, 1985, the applidants herein numbering 21

who were all Short Duty/RTP RMS Sorting Assistants in

RMS fZ' Division, Hyderabad prayed for a declaration that
they are entitled for the grant of productivity linkad bonus
at the rates applicsble to the regular postal/Sorping
Assistants for the period they had worked as Short Duty/RTP
RMS Borting Assistants and for a further direction to pay the

arrears of bonus to which the applicants are eligible,

3. All the applicants hérein had joined as Short Duty/
RTP RMS Sorting Assistants in the respondents organisation
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. - Tont 4~ 1090 and all of them were
regularised as Sorting Assistdnts betwsen 1988-1930. The

details of their joining as Short Duty/RTP RMS Sorting
Assistants, and dates of their regularisation as Sorting
Asgistants are furnished in Apnexure-3 page-=12 filed with this

OA. It is stated for the applicants that they were selected
after tough competition au iruw o-_

qualitatively the same work as that of regular Postal/Sorting
Assistants whenever they were engaged intermittently against

the vacancies of regular Postal/SortingAssistants, By

denying them the benefit of productivity linked bonus during
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- Assistants allowed by the D.G., D2partment of Posts by

letter dt. 5.10,1988, they have been subjected to hostile
discrimination in violation of Articles 14 & 16 of the
Censtitution. Hence, this OA has been filed with the

above prayer.

4., The OB No.171/89 dt, 18.6.1990 on the file of
Ernakﬁlam Bench was decided on the basis of the decision
in oA No.612/89'on the file of the same Bench. The ratio
in that judgment was that no distinction can be made

between an RTP worker and a Casual Labourer in granting

-~ x _ T T A P L I T S i, TRy
QA that RTP candidates like Caswal Laboufers are entitled
to Productivity Linked Bonus if they have out in 240 days
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It i¢ further held in that 0A that amount of productivity

TA - i en B ain kbl e arrmarvaan membh T o ame iy o

ments determined by dividing the total emcluments for each

accounting year of eligibility by 12 and subject to bther

5. Similar orders were also passed by this Tribunal

~n arlA PAa S A0 A4 1004 dhelvra +he armlicants are

similarly situated to that of the applicants in OA 171/89

of the Zrnakulam Bench, Similar orders were alsc passed by

31.5.1994 and in OA No.1423/94 4dt., 25.11,1994 of this
Bench wheee the applicants are similarly placed to that of

the applicants in OA No.171/89, As the applicants herein

T4 e b e AR 171 foa

decided by the Ernakulam Bench, and in OA Nos.458/94, 611/94,
and 1423/94 of this Bench, We see no reason in not extending

the same benefit to the applicants in this OA also,
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Learned counsel for the respondents also fairly
submitted that this case is covered by judgments

quoted above,

6. In the result, this épplication is allowed
with a direction to the respondents to grant to the
applicants the same benefit as granted by the Ernakulam
Bench and this Bench of the Tribunal in the aforesaid
case quoted in para-5 above, The above diredtion should
be complied within a period of|; 3 months from the date

of communication of this order.

7. The OA is ordered accordingly At the sdmission
stage irself. No costst . ,

v - oy —
(R.Rangarajan) (V.Neeladri Rao)
Member (Admn. ) Vice Chairman

|

Dated .:.ar.Ch, 1_ 5.
. - g{r_

Deputy Registrar(JJ)CC

Fa RV
To
1. The Secretary, Dept.of Post; Union of IndiaJ
New Delhi . wilk & Gy
2. The Chief Pcast Master General, %{ 0" ‘

A.P.Circle, Hyderabad.

3. The Superintendent, R.M.S. '2' Division,
Hyderabad. ——al

4, One copy to Mr.B.S.A.Satyanarayana, Advocate, CAT.Hyd.
5. One copy to Mr.N.R.Devraj, 8r.CGSC. CAT.Hyd.

' 6, One sopy to Library, CAT.Hyd,

7« Cne spare CopY.
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